
ACT No. XIY OF 1861. 

---- "-.,.--"" 

PA sssn BY TIIT: LEGISLATIVE COCSCIL OF INIIT.'I. 

(Received tlze assei2t oJ the Guve~nor -  General on the: 2 7 f l ~  -May 186 1 .) 

An Act to remove certain ti-acts o f  C o u n t y  i ~ z  the  Rohilcund Division fronz 
$he jurisclictio?~ g- t h e  t ~ i b u n a l s  estabhsl~ed under  the general Refulat ions 
and Acts. 

~VIIEBEAS it is expedient to relzlove certain tracts of couatry in the 
Rohilcuncl Division from the juriscliction exercised by the 

Preanlble. 
Civil, Criminal, and Revenue Courts and Offices of that 

Division, under the Gelleral Eegulations and *4cts of the Government ; It is 
enacted as follows :- 

I. The tracts of country described in the Schedule to this Act, and such 

Cerbin track relllovd parts of the Perguiinahs Juspoor and Icasheepoor in tlie 
from the juridict,irn~ and 

or or&oary District of Yoordabad as shall be declared and defined 
tribunals. by the Lieutenant-Governor of the Korth-Western Pro- 
vinces, by an order to be published in tlze;ina.~ner prescribed by Sectiolz QHI 
of this Act on or before the date fixed by the said Lieutenant-Governor under 
the said ~ e c t i i n  VII for this Act to take effect, are hereby removed from the 
jurisdictioii of the Courts of Civil and Criminal Judicature, a i d  from the 
control of t.he OfIices of Reveizue constituted by tlze liegulations of the Bengal 
Code and by tlre Acts passed by the . Governor-General of India in Coorlcil 
and. the Legislaiive Couizcil of India, as ~ re l l  as frorn the systeni bf procedure 
pres&ibed for the said courts Offices by the l<egula.tions and 4cts  
aforesaid ; and no Act hereafter passed 117 the Legislative Couiicil of India 
relative . to . the constitutioi~ or procedure of the said CourLs and Ofices shall 

. . .  

bc deerrleil 6 est,el~d to any part 'of tJle said t.r;lr:t,s, . , 111;ll.e~~ the snmc 110 
sl~ccinilp nalned -thcrciu : lsrovicled. that liothing llerili!: 

Proviso. 
contained sh:~lj est8ellcl to or di.'ect: : : I I ~  cnsc 11ow pending 

i n  any Co;irt GI- Oriicc. 
. . '1 ( ( ' ;  
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ACT KO. X1V OF 1861. 

I T .  Tlic aclrninistration of Civil aizd Crinlinal justice and the superintend- 

Administratioil of jus- ence of the settIernerit aizd realization of the public 
tice and collectioll of Re- Revenue and of all matters relating to rent within the 
venue restcd in Officers 
subject to rhe coniroi ol' said tracts, a r e  !;ereby rested i:: sue!: QficerS 
tlte Lieutetlant -Go\-er110r 
of tile Nort]l-I\ycsteyn as the T~ieuteri:~i~t-Goverilor of the North-Western Pro- 
Pro1 incec. silzces may for tlze purpose of tribunals of first instance. 
or of refereilce arid appeal appoint., and 'the Officer or  Officers so appointed 
shall, in the lnsltter of the adtlzinistration a i d  superiiztendence aforesaid, be 
subject, to  the clirection sncl control of the Lieutellant-Governor of the North- 
11Testei.n Provinces, and be guicled by such instructioizs as the Lieutenant- 
Governor of the Korth-TVestern Provinces may from time to time issue. 

111. I t  sllall he lawful for the Lieutenant-Governor of the North-Western 
l'rovinces to clirect that an appeal may be heard ill 

Ap~eals. 
any of the matters described in the last preceding 

Section by the Commissioner of the Rolzilcund Division or tlze Civil and Sessions 
Judge of any district in the said Division, or by t.he Sudder Dewanny and 
Niza~nut Adawlut, or by the Board of Revenue, and t o  declare in what cases 
the order made by any Officer or Court empowered by the Lieutenant-Governor 
to  dispose of any of the matters aforesaid, shall be final. 

!! &: 

IV. I t  sllall be lawful to the Lieutenant-Governor of the North-Western 

Reference to t,he Slldcler Provinces to direct any Officer e'inpowered to administer 
court. Criminal iurisdictioiz in  or for the  tracts aforesaid, to  refer 
the sentence passed by him in any class of Criminal trials for the. confirmation 
of the Sudder Court ;  and no senteilce of death passed by any person compe- 
tent under the direction of the Lieutenant-Governor to pass such sentence, 
sliall he carried into execution until it be confirmed by the Sudder Court. In  

Ir' 

F-. disposing of any trial referred for disposal under this Section, the Sudder Court 
shall not call for the Futrvalz of its Law Officer, and shall passe such order as it 

k- 
I mag; decin just and proper, so :is tllal it s l~al l  not convict any pcivson acquitted 
g 

8 by  dlc: referring OEcrr, or enl~ance any sentence proizouncecl by liim, - 
F r 
t. 1' 
F . Ail). person liable to I)e imprisonccl. in any Civil or Criminal Jail  or 
6' to bc transported beyoncl sea uncler any order or sent'ence f r  

[ I'lacc of i t n l ~ ~ . i s o ~ ~ ~ i ~ c n  t 
ol. trntisport:~tiot~. ~assecl  by aujT Of5ce1: or Court e~nponrered as provided il-L 

; \ 

t:lli.: Act; m a y  l.)c ilnprisonecl in  an? Civil 01. Criminal ;Jail or tl.aiisported to a n x  
r)!:~.cc: vliic!! ?Jlr. I ,ii~nt~u:!ni.-!':o~cn:c,~: of' thc. .Pjort,h- \'\'esier~i j:'~oi~i~ices n1a.y ciirc.:ct. 
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ACT No. XIV OF 1861. 

TI. Whcu a question shall arise whet.her any place falls within the tracts 
Questions of disputed described in the Schedule of this Act, it shall be compe- 

bou~idary to be determin- 
ed by Colnmisione~ of tent to  the Commissioner of Rohilcund t'o co~isider and 
Roiiilconcl. deterrnille on whicli side of t'he described boundary the 
place aforesaid way lie, and the order made by the Coin!nissioner shall be final. 

VII. This Act sha.21 take effect from such date as shall be fixed by the. 
Lieutenant-Governor of the North-Western Provinces, and 

Conllnence~nel~t of Act,. 
notification thereof shall be published in the Office of the 

Commissioner of Revenue and the Courts of the Civil and Sessions Judges and 
of the Magistrates of the Rohilcuild Division, and in such othcr nlaililer a.s the 
Lieutenant-Governor may direct. 

SCHEDULE. 
% 

The tracts referred to in the foregoing Act are as follows :- 

The Pergui~nnh of Bnzpoor in thc District of Nooradabad : 

The Pergunnal~s of Roodurpdor and Guddurpoor in the District of Bareilly : 

The Pergunnahs of Kilpooree, ~Qnuk-Muttha,  and Bilheree in the District 
of Peeleebheet. 


